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GOVERNMENT OF GOA 

Department of Law  

Legal Affairs Division 

—— 

Notification 7/9/2021-LA 

The Goa (Regulation of House Building Advance) Act, 2021 (Goa Act 8 of 2021), 

which has been passed by the Legislative Assembly of Goa on 28-01-2021 and assented to 

by the Governor of Goa on 02-03-2021, is hereby published for the general information of 

the public. 

 

Smita R. Chandwani, 

 Joint Secretary (Law). 

Porvorim, 4th March, 2021. 

___________________ 
 

The Goa (Regulation of House Building Advance) Act, 2021 

 
(Goa Act 8 of 2021) [02-03-2021] 

An 

Act 

to regulate house building advance and to cancel/abolish existing house building advance 

scheme and for matters connected and incidental thereto. 

Be it enacted by the Legislative Assembly of Goa in the Seventy-second Year of the 

Republic of India as follows:— 

1. Short title and commencement.— (1) This Act may be called the Goa 

(Regulation of House Building Advance) Act, 2021. 

(2) It shall be deemed to have come into force on the 15th day of May, 2020. 

2. Definitions.— In this Act, unless the context otherwise requires,— 

(a) ‘appointed date’ means the date on which this Act came into force; 

(b) ‘beneficiary’ means a Government Servant who on the appointed date has already 

been disbursed, either in part or in full, the house building advance, the repayment of which 

along with the interest thereon is outstanding; 

(c) ‘Government’ means the Government of Goa; 

(d) “house building advance” means house building advance admissible to 

beneficiary under the House Building Advance Rules/Scheme followed by the Government; 

(e) “sanctioning authority” means Head of the respective Government Department, 

who has sanctioned house building advance to the beneficiary; 

(f) ‘Drawing and Disbursing Officer’ means Head of Department/Head of office or 

an Administrator and also any other Gazetted Officer so designated by a Department of the 
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Government of Goa. 

3. Cancellation/abolition of the House Building Advance Scheme.— 

Notwithstanding anything contained in any judgment, decree or order of any court, tribunal 

or other authority, or any law, rule, regulation, bye-law, scheme, document, contract or 

instrument to the contrary, the house building advance admissible to beneficiary shall stand 

cancelled/abolished with effect from the appointed date. 

4. Effect of the Abolition.— (1) Notwithstanding anything contained in any judgment, 

decree or order of any court, tribunal or other authority, or any law, rule, regulation, bye-

law, scheme, document, contract or instrument to the contrary, every beneficiary shall be 

charged interest at the prevailing bank rate on and from the appointed date and the 

Government shall not be liable to pay any amount whatsoever on such House building 

advance: 

Provided that every beneficiary shall be at liberty to shift/transfer his loan account from 

the Bank of India/HDFC to any other bank/financial institution of his choice within a period 

of one year from the date of coming into force of this Act. 

(2) The Deed of mortgage or any other charge or surety created or executed in favour 

of the Government by the beneficiary shall stand transferred in favour of the Bank of 

India/HDFC (financial institution) with effect from the appointed date. 

(3) The monthly installments payable by the beneficiary to Bank of India/HDFC shall 

continue to be deducted at source from the salary of the beneficiary by the sanctioning 

authority/Drawing and Disbursing Officer and paid to Bank of India/HDFC. 

(4) Save as provided hereinabove, on and from the appointed date the Government shall 

not be liable or responsible, in any manner, in respect of the payment of the monthly 

installment by the beneficiary. 

(5) Notwithstanding anything to the contrary contained in any other law for the time 

being in force, the Government shall not be liable to pay the beneficiary any amount or 

compensation of whatsoever nature for any loss, financial dues, hardship, damage, etc., if 

any, incurred or experienced by the beneficiary on account of cancellation/ abolition of the 

House Building Advance Scheme. 

(6) All Applications pending consideration under the House Building Advance Scheme 

shall stand rejected with effect from the appointed date. 

5. Protection of action taken pursuant to circular.— The Circular bearing No. 7/26/ 

2020- Fin(DMU)/1158 dated 3rd June, 2020 issued by the Finance Department, 

Government of Goa, shall have effect from the appointed date and all action taken 

pursuant to the said circular shall be deemed to be valid and proper. 

6. Resumption of the House Building Advance Scheme.— The Government may, at 

any point of time, by notification in the Official Gazette, resume the cancelled House 

Building Advance Scheme under this Act or frame new House Building Advance Scheme 

on such terms and conditions as it deems fit: Provided that, the power to resume or frame a 

new House Building Advance Scheme, shall also include the power to withdraw such 

Scheme at any point of time, depending upon the financial exigencies of the Government. 

7. Bar on institution of legal proceedings.— No suit, prosecution or other legal 

proceedings shall be maintained against the Government or any of its Officers or persons 
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duly appointed or authorised by it in respect of any action or any order or direction issued or 

taken or purported to be issued or taken under the provisions of this Act including on the 

directions/executive Instructions issued under the Circular bearing No. 7/26/2020- 

Fin(DMU)/1158 dated 3rd June, 2020. 

8. Power to remove difficulties.— (1) If any difficulty arises in giving effect to the 

provisions of this Act, the Government may, by a general or special order, make such 

provisions not inconsistent with the provisions of this Act, as may appear to it to be 

necessary or expedient for the purpose of removing the difficulty: 

Provided that, no such order shall be made after the expiry of the period of two years 

from the commencement of this Act. 

9. Repeal and saving.— (1) The Goa (Regulation of House Building Advance) 

Ordinance, 2020 (Ordinance No. 10 of 2020) is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken under the Ordinance, 

shall be deemed to have been done or taken under this Act at the relevant time. 

 

Secretariat,  

Porvorim, Goa.  

Dated: 4-03-2021 

KULDEEP SINGH GANGAR, IAS 

Secretary to the Government of Goa, 
Law Department 

 (Legal Affairs) 
________________________ 


